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MINISTRY OF HOME AFFAIRS 

NOTIFICATION 

New Delhi, the 19th December, 1996 

a , n aSfi" S ^ 1 * ^ ^ ? * ! P ° W e r S c o n t i a r r e d b* s e c t i o n 6 of *e Goa, Daman and Diu (Administration) Act, 1962 
^ i * f ^ f 0 " ™ ' h W e b y e X t e n d s t 0 t h e U l , i o n T e r r i t o I> o f D ™ m d D i u - * e enactments specified in 
column (2) of the Schedule annexed hereto, subjoctto the modifications specified in the corresponding entries in column (3) of 
the said Schedule, namely:— v 

' SCHEDULE 
S.No. Enactments Modifications 
0 ) (2) 

I. 
(3) 

The Goa Land Revenue Code (Amendment) Act 
1988 (14 of 1988) 

2. The Goa Land Revenue Code (Amendment) Act, 
1988 (Act 4 of 1989). 

2. 

The Goa Land Revenue Code (Amendment) Act, 
1994 (Act 9 of 1994). 

2. 

. Tn Section 1, after sub section (2) the following sub-section 
shall be inserted, namely :— 

"(3) It extends to the Union Territory of Daman and Diu." 
. In Section 2, for the words and figures "the Goa Land Rev-

enue Code , J968 (Act 9 of 1969)" the words and figures "the 
Goa, Daman and Diu Land RcvenueCode, 1968 (Act 9 of 1969) 
as in force in the Union Territory of Daman and Diu " shall be 
substituted. 
In Section 1, for sub-section (2) the following sub-sections shall 
be substituted, namely;— 
"(2) It shall come into force at once. 
(3) It extends to the Union Territory of Daman and Diu." 

In section 2,~ 
(a) for the words and figures "the Goa Land Revenue Code, 
1968 (Act 9 of 1969)", the words and figures "the Goa, Daman! 
and Diu Land Revenue Code, 1968 ( Act 9 of 1969) as in force 
in the Union Territory of Daman and Diu" shall be substituted ; 
(b) in clause (ii) for the letters and figure "Rs.5/- ", the letters 
and figure "Rs 15./-" shall be substituted. 
Section 3 shall be omitted. 

In section 1, after sub-section (2) the following sub-section shall 
be inserted, namely :— 
"(3) It extends to the Union Territory of Daman and Diu." 
In section 2, for the words and figures "the Goa Land Revenue 
Code, 1968 (Act 9 of 1969)", the words and figures "the Goa, 
Daman and Diu Laud Revenue Code, 1968 (9 of 1969) as 
in force in the Union Territory of Daman and Diu" shall be 
substituted. 

and Diu 

ANNEXURE-I 

The Goa Land Revenue Code (Amendment) Act, J988 (Act 14 of 1988) as extended to the Union Territory of Daman 

AN 
ACT 

T M * , F!fher ^ t m t n d ? 6 G ° a L a n d R e V ° n U C C 0 d e ' 1 9 6 8 B e i t e "acted by the Legislative Assembly of Goa in the Thirty-ninth year of the Republic of India as follows :— 
1. Short title and commencement:— 

(1) This Act may be called the Goa Land Revenue Code (Amendment) Act, 1988. 
<2) It shajl come into force at once. 
(3) It extends to the Union Territory of Daman and Diu. 

Amendment of Section 32.—In Section 32 of the Goa , Daman and Diu Land Revenue Code 1968 (Act 9 of 1969) as 
in force in the Union Territory of Daman and Diu :— 

2, 
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(i) for sub-section (3), the following sub-section shall be substituted, namely :— 
"(3) The Collector shall take a decision on the application within a period of sixty days from the date of receipt of the 
application and in case of his failure to do so, the person shall have the right to make an appeal to the Secretary 
(Revenue) to the Government who shall dispose of the appeal within a period of thirty days from the date of filing of 
appeal.". 

(ii) In sub-section (4), the words" or deemed to have been granted" shall be deleted. 

ANNEXURE—II 

The Goa Land Revenue Code (Amendment) Act, 1988 (Goa Act 4 of 1989) as extended to the Union territory of 
Daman and Diu. 

AN 
ACT 

Further to amend the Goa Land Revenue Code, 1968. Be it enacted by the Legislative Assembly of Goa in the 
Thirty- ninth Year of the Republic of India as follows :— 
1. Short title and commencement.— 

(1) This Act may be called the Goa Land Revenue Code (Amendment) Act, 1988. 
(2) It shall come into force at once. 
(3) It extends to the Union Territory of Diiman and Diu. 

2. Amendment of Section 32 — In section 32 of the Goa, Daman and Diu Land Revenue Code, 1968 (Act 9 of 1969) 
as in foce in the Union Territory of Daman and Diu, in sub-section (6), for the words and figure "prescribed under the rules" the 
following words and figures shall be substituted, namely :— 
"prescribed under the rules on payment of the fees at the rates mentioned as under:-— 

(i) on personal housing Rs. 2/- per 
square metre. 

(ii) on commercial housing/ Rs. 15/-per 
industrial and commercial square metre. 
constructions. 

Provided that no such fees shall be leviable in cases where sanad is granted:— 
(i) for area not exceeding two hundred square metres; 

(ii) for the purpose of churches, temples, mosques, gurudwaras, sports, hospitals or educational charitable, cultural or 
religious institutions". 

3. Omitted 
ANNEXURE—III 

The Goa Land Revenue Code (Amendment) Act, 1994 (Goa Act 9 of 1994) as extended to the Union Territory of 
Daman and Diu, 

AN 
ACT 

Further to amend the Goa Land Revenue Code, 1968. Be it enacted by the Legislative Assembly of Goa in the forty-fifth Year 
of the Republic of India as follows ;— 

1. Short title and commencement.— 
(1) This Act may be called the Goa Land Revenue Code (Amendment) Act, 1994. 
(2) It shall come into force at once. 
(3) It extends to the Union Territory of Daman and Diu. 

2. Amendment of Section 61.— In Section 61 of the Goa, Daman and Diu Land Revenue Code, 1968 (Act 9 of 1969) as 
in force in the Union Territory of Daman and Diu (hereinafter referred to as the "Principal Act"), after sub-section (3) the 
following shall be inserted, namely:— 

"Provided that nothing in this sub-section shall apply to any land acquired under the Land Acquisition Act, 
1894 (Central Act 1 of 1894), in respect of which no suit is pending in any Court and it shall be lawful for the 
Director of Settlement and Land Records to carry out, partition and effect necessary changes in the Land 

record on the basis of records relating to possession obtained under section 16 of the Land Acquisition Act, 
1894 (Central Act 1 of 1894)." 

* t J * - * l / < « - i 
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ta^S^*^"^8^*7** V^ AcUftersub-section (2), t h e following proviso shall 

the TaUthi to carry out the w ^ ^ X t S ^ S ^ l S ^ * "". ̂  md * ̂  b e ̂  for 

the Land Acquisition Act, 1 5 J S S ^ c t T o V f m r E P ° S S e S S 1 ° D " " " ^ " " ^ S e C t , ° n 1 6 ° f 

[F. No. U-110I5/4/95-UTL(185)] 
P. K. JAJ.AU, -Ft. Secy. 


